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category of Industry such as  Steel
Plants, Fertilizer Corporation, Port
Trust Units and Food Corporation of
India?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8§ D PATIL) There is no >ro-"
posal under consideration of the ~ov-
ernment to standardise the orgamsa-
tion and establishment of the CISF
for each category of Industry becatce
the strength of the CISF in each Pub-
lic Sector Undertaking 1s worked out
on a need bascd pattern

Concept of Rolling Plan

1912 SHRI MADHAVRAO SCINDIA
Wil the Minister of PLANNING  be
pleased to state

(a) whether the concept of the
tolling plan has not been appreciated
by some of the States

(b) whether these States have ex
pressed that the changes in Planmng
were made without calling the meet
mng of the National Development
Council ang

(c) if so
this matter?

THE PRIME MINISTER (SHR1
MORARJ] DESAI) (a) and (b) Some
States have ewpressed difterent views
on the subject and suggested that a
meeting of the National Development
Council may be called for discussing
the matler

Government s views on

(c) The States concerned were in
formed that it was better that the plan
be first prepared by the Planming Com
mission and then discussed by the
National Development Council

Consideration of Desowalis as Adivasis
in Bagmara Block Dhanbad Distriot

1913 SHRI A K ROY Will the
Minister of HOME AFFAIRS be
pleased to state

(a) whether he is aware of the fact
that Desowalis in Bagmara Biock,
Dhanbad district are being meted with

discrimination in the matter of consi-
dering them as Adivasi whereas the
Desowalis in Chas and Chandanke-
yari block of the same district have
been considered as Adivasis, and

(b) 1f so, the action taken by Gov-
ernment to extend social justice to
these Desowalis of Bagmara block by
considering them as Adivasia?

THE MINISTER OF STATE IN Tils
MINISTRY OF HOME AFFAIRS
(SHRI S D PATIL) (a) and (b).
The Desowal: community has not been
specified as a Scheduled Tribe for any
portion of the Bihar State under the
provisions of aricle 342 of the Con-
stitution The position as to  how
this communtty 1s being treated as an
‘Adivasi in Chas and Chandankeyari
block of Dhanbad District is being as
certained from the Government of
Bihar
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